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PAPERS LAID ON TH TABLE

Naval Cmmqiul Co*nmo*s or 
Snvxca axd iaanxAmoca (Tovmrn 
Amwsmbit) RaoouTtoM, 1967.

The M UI« « Mata fa tha Mtato- 
try of JTUmukm  (Shri S. C. Put):

On behalf of Shri B. R. Bhagat, I beg 

to lay on the Table a copy of the 

Naval Ceremonial, Condition of Ser­

vice and Miscellaneous (Fourth Am­
endment) Regulations, 1067, published 

in Notification No.  B.R.O.  17/S  in 

aette of India dated tha 7th July, 

1067, under section 185 of the Navy 
Act, 1957.  [Placed in Library. See 

No. LT-1112/87.

ovxrnmimt  RaaoLvnoM moaioinc

ACTION TAKE* OK MCOMMSWPAT Olll

or Study Team ok thi wonxxm

or ms D .S. & D.

The Mia Mot  of  Work*,  Hewdur 

and S apply  (Sftrl itftutt **•:  I

beg to lay on the Table a copy of 
overnment Resolution No. l9(6)/65- 

PI dated the 11th January, 1997, re­

garding action taken by the overn­

ment On the recommendations of the 
Study Team appointed to examine the 

working of the Directorate eneral of 

Supplies and  Disposals. (Placed »n 
Library  See No. LT-1116/67.

Annual  Riron  on  woaxnro  or 

Industrial and Commibcial Umm- 

takimos or ma Cuttkal ovsnr- 

mbert ros 1965-88, NonrtcA- 

Tioics v m a Customs Act, 

aw.

Shri . C. Put: l beg to lay on the

Table-

(1) A copy of the Annual Report 

on the working of the Indus­

trial and Commercial Under­

taking*  of  the   Central 

overnment  for  the  ywr 
IMS-69.  [Placed in Library. 

Sea No. LT-1114/97,

(2) A copy etch of tha following 

Notifications under section 159 
of tha Customs Act, IMS:-

(i) jSJL  1025  published is 
aette of India dated tha 

8th July. 1867.

(li) .S.R,  1087  published in 

aette of India dated the 

5tb July, 1867.

[Placed tn Library. See No. LT- 

(115/67.

(3) A copy each of the following 
Notifications   under section 

38 of the  Central  Excises 
and Salt Act, 1944:

(i) The Central xctae  (Six­

teenth Amendment) Rules, 
1967, published in Notifica­

tion  No.  .S.R.  882  in 

aette of India dated the 
1st July, 1967.   *

(u) The Central Excise (Seven­

teenth Amendment) Rules, 

1967, published m Notifica­
tion  No.  .S.R.  1026  in 

aette of India dated tha 
8th July, 1967.

[Placed tn Library. Set No. LT-

1116/67

(4) A copy each of the following 
Notifications  under  section 

159 of the Customs Act, 1962 

and section 88 0/ the Central 
Excises and Salt Act, 1944:

(1) The Customs and Central 

Excise Duties Export Draw­
back ( eneral) Forty-fifth 

Amendment  Rules,  1967, 

published  in  Notification 
No. .S.R. 1022 in aette 

of India dated the 8th July, 

1967.

(ii) The Customs and Central 
Bxciae Duties Export Draw­
back ( eneral) Forty-sixth 

Amendment  Rules,  1967, 
published  in  Notification 
No. .S.R. 1028 ia aeette 

of India dated the 8th July, 

1967.

(iii) .S.R. 1024  published  la 

aette of India dated ft* 
8th July, 1967, containing
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Shri K. C. Fut:

corrigendum to .S.R. 893 
dated the 10th June. 1667. 

[Placed in Library.  Sec No. LT- 
1116/67,

12.30 hn.

COMMITTEE  ON  PRI ATE MEM­

BERS’ BILLS AND RESOLUTIONS 

Ninth Report

Shri Khadllkar (Khed):  I beg  to 
present the Ninth Report of the Com­

mittee on Private Members' Bills and 

Resolutions.

sro rw (*?? *) :

1IUI4I *T̂FT, »T  ̂HIM%   ^

TT SWT <3*1*11 *JT f  

?PPT %  f WPift-t4delai W pPT

ItaH h MI 5 I

Mr. Speaker: I have disallowed it.

Ho TWT 1̂̂

 IfFT in TRT T*T ? 4   g fip 

*̂T 'TT j'lft'* t   I

m m  ff WH   |

Mr. Speaker: I have disallowed it.

TTo TW IR̂ T   : Si* f, 

«f WITT............

Mr. Speaker: I have not allowed it. 

*T TIW   tftfjWT :  tlR

 ̂ msvtpRnifIfiwr  wrg 1

Mr. Breaker: 1 do not know unless 
some further light is thrown that it 

deserves reconsideration,  how  can 

that be done?  As it stands, it is dis­

allowed.  At  •very party meeting, 
everybody has  a  right  to  discuss 

things, whether It be the swatantra 
Party or the Congress Party or the

SSP.  How can we say that what is 
discussed at a party meeting can be­

come a matter of privilege here?

To tut   ritfprr :

imw fa?rwf  *f

vmtf vrr <pmi i.........

Mr. Speaker: It cannot be discussed 

here.

12.31 hrs.

STATEMENT RE. KENNEDY ROUND 
OF TARIFF NE OTIATIONS 

CONCLUDED AT ENE A

The  Minister of Commerce  (Shri 
Sinesh Singh):  I beg to lay on the 

Table a statement on the Kennedy 
Round of Tariff Negotiations recently 
concluded at eneva  [Placed in L»b- 

rary.  See No  LT-1117/67J.

12.311 hrs.

•DEMANDS FOR RANTS, 1967-68  
contd.

Ministry of  Labour,  Employment

AND   RCHlBILITATIOlt COtltd.

Mr. Speaker:  The House will now 
take up further discussion and voting 
on the Demands for  rants  under 

the control of the Ministry of Lab­

our, Employment and Rehabilitation.

The hon  Minister will now reply 

to the debate

The Minister of Labour,  Employ­

ment ud Rehabilitation (Shri Hathi):
I have heard with great attention and 

respect the speeches of hon. Members. 
I thank them for their constructive 

suggestions, and 1 would like to say 
that I shall consider them.

Moved with the recommendation 

of the President.


